Temporary Protection Clause

It is hereby understood and agreed, subject otherwise to the terms, conditions and exclusions of
the Policy and endorsed hereon, that the insurance by this Policy extends to cover the cost of
temporary protection reasonably and necessarily incurred for the safety and protection of insured
property following loss, damage or destruction, subject to the sublimit as specified in The
Schedule.

The indemnity provided herein shall be subject to the limit of indemnity as specified in The
Schedule.



